IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.
.o

0.A.No. 924/1997.

Date of decision: 16th December, 1997.

"Between: ' :

Kanniamma . ! es  Applicant,
And

1. The General Manager, South Central
- Rallways, Secunderabad, Andhra Pradesh.

2. Senior Divisional Personnel Officer,
Guntakal, Anantapur District.

3. The Station Master, R%nﬁgunta Junction,
Chittoor District, Andhry Pradesh.

| Respondents.

Counsel for the applicant: Sri L.J.Veery Reddy.

Counsel for the responde?ts: sri C.V.Malla Reddy.

| JUDGMENT .
(by Hon'ble Sri R. Rangarajan,Membef (A)
It is stated'th%t the applicant is the sister of

Mr. T.Dasappa who died on 25-9-1996 while working as

mNJIﬁmuq ..
/?Eas#men "A" of Rentgunt P.F.No.03056909)}
W 7

The applicant s%bmits that she is the sole

survivor of the deceased and she is entitled for all the

final settleme¢nt benefité of late Sri Dasappa. she

|
. |
also submits that firstl%Sri Dasappa has nominated her
name for obtaining the final settlement dues in the

Sér¥ice Register of the deceased employee,
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It is stated that she has not beeh shown even
the Service Register of the decéased employee to verify

the nominee and she has also not been granted the final

settlement duese accrued to the deceased employee.

In the meantime the Respondent No.2 has issued
a letter No.G/P.500/1/D-434/KAR dated'18-6—1997 addressed
to her as well as khe anothef lady Smt. Umavathi for
producing the succession certificate from a competent
Court duly impleading | the other claimants for giving
them the benefits aCCfued to the deceased employee,

|
Srl Dasappa. |

This 0,A., is filed for a declaration that
the action of the 2nd respondent in insisting the
successioh certificate for payment of final settlément
dues to the applicant on the death of 3Sri Dasappa %x
gkkmEuk and also delaying the payment of settlement dues
to the applicanf is illegal, unjust and arbitrary
and also for a consequential direction té pay the final

settlement dueséﬁflate sri DasappaJ&ﬁ&(

From the letter dated 18=6-1997 it appears

that there are two claimants to get the final settlement

dues of late Sri Dasappa. When there is a dual claim
the only way left to the respondents is to arrange the
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final settlement dues on the,basis of~succéssion

certificate submitted by one of the ERRYIR®Y claimants

from the competent juficial forum, The Railway

Department has correcﬁly written to the applicant

as vell as the other ?laimant Smt. Umavathi for

‘pProducing the successiqn certificate from a cémpeteng

Court. fThe applicant\submits that late Sri Dagsappa

had nomihated her namé for receiving the final
settlement @ues accrued to him in czse of his death
in the relevant recorés maintained by the Railway
Department. If those records are shown to her,

she will be able to péove her claim, If the claimant

|
is only one, the Railways need not hesitate to settle the

final dues and pay the same to the applicant, But, in

o
this case there are two claimant%) I oSt asc,

the only way to disbuqse thé final settlement dues of

the deceased is to thé person who produces the proper

‘succession certificate from the competent Court,
| |
In view of the above, the applicant may

take suitable action to comply with the order

dated 18-6-1997. In the megnwhile, the Railway may
3 |
showthe applicant or her authorised agent the

relevant records to verify the fact whether she has

been nominated by the ?eceasa&employee for receiving

the final settlement dues of late Sri T.Dasappa, if

,&(’they are availlable. " If such a nomination is there,
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the applicant reguests for a photostat copy of that
nomination. The Railway may take action for providing
photostat copy of the nﬂmination to the applicant

in accordance with law.

|
with the above observations, the 0.A., 1s

mmg%

‘ R.RANGARAJAN,
| Member (A)
|

disposed of. No costs.

Date: 16--12--1997.

Dictated in open Court.
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Hr.L Jds Ueara Reddy,Advacate,CAT Hyderabad.
Nr.c U ﬂalla Raddy.addl BGSC'CAT Hyde at:ado

0. R(A) cwr,ﬂyderabad.
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